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¢17.1.06(presents The Hon'*ble Sri K.V.Sachidanda-
o, Cewherpt pORRS dan, -

-vice-Chairmans,
,»mi! uug !

N g :
. ’tn~a§

Mr.M.K +Mazumdar,
Q for the KVS took notice and submits that
gv r pa\b'y\-w “M’Ur‘-- ’

Qhe would like to get instruction.
3 ﬁ post on 20. 2.2006.

i ! vice~Chairman
., bb :
- €. tUJL 2‘0.202!"6 Post en 28.02.2006, -
o b Deap, !
s , .

]

' %

; E Vice-~Chairnan
(
]

ﬁgfiii;ﬂg;? 26 ‘ Baishya,

. {Ce requests £
STy el i ,

reply statement.
ipn 12.4.2006.

i
E
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le arned SreCoeGaSe
further time

done, post

! Standing counsel



.:.¢_. A | -— 2‘ —
ke S | axxxxﬂ c.p.2/06¢o.a.212/05) 37

Al . .- e . ) T N

P SN o 23@:242{35255,- Post begore i:.w nm@«"’ '

E : T on'gazeatos.

ey

vicesthairman

e ’ bb_

’“}; 8.3 2006 _ ‘Heard learned counsel for the

' parties. order paSQed. kept 1n sepa-
rate sheets, - : a S
) - The C.P. is closed. in terms of |
K{ fx? the" 'rder*.u N K

B

antx

Tl - : L

" !

h) ‘ ‘ ° ’

. + - ¢ i

v ey, ‘ °
B e !

Vv
Ay
>
P
s
%
A .,

N Yie
.~
. 1
~r
../
+ - o= [
e

. BF.
' "
R - o~




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Contempt Petition No. 2 of 2006
In Original Application No.212 of 2005

Date of Order: This is the 8th March 2006,

THE HON’BLE SHRI B.N.SOM, VICE CHAIRMAN (A).
THE HON'BLE SHRI K.V.SACHIDANANDAN, VICE CHAIRMAN (3J).

Sri Sheesh Pal Singh
Superintendent
Kendriya Vidyalaya Sangathan
Regional Office, Guwahati
......... Petitioner,

By Advocates S/Shri V.K.Chopra, M.P.Sarma 5.K.Singh &

Ms.R.Joshi.

- Versus —

1. Shri Ranglal Jamuda
Commissioner
Kendriya Vidyalaya Sangathan
Shaheedjeet Singh Marg
New Delhi - 16,
...... Respondent/Contemner,

By Mr.M.K.Mazumdar, Standibg counsel.

ORDER (ORAL)

SACHIDANANDAN, K.V.(V.C.} :

This Contempt Petition has been filed by the

applicant in 0.A.212/2005 for non-compliance of the orders

. of the Tribunal dated 19.8.2005. This Tribunal by the said

order directed the 2" respondent  “to consider the said

representations and to pass appropriate orders in

‘éccordance with law within a period of two months from the

date of receipt of this order.” The applicant has produced

Annexure-II1 order wherein the respondents have given a

B



A

-~

reply to the applicant. The contention of the respondents
is that orders of the Tribunal has already been complied
with. Mr.M.K.Mazumdar, leamed Standing counsel for the KVS
submits that his applications for transfer to KVS HQ/KVS RO
Delhi were considered at the time of annual transfer of
Group A & B officers of KVS durihg 2004 & 2065 and further
also on the direction of the Tribunal. In Annexure-III
order the second respondent has categorically stated "Since
there is no vacancy of Supdt. at the p'Zace of his choice

i.e. Delhi it is not possible to accede to his request.”

2, The contention of the applicant is that this
order is in patent violation of the orders of the Tribunal
since the' order was not passed in accordance with rules

that are governing the subject particularly Clause 18(2) of

the guidelines of the KVS which says that the junior most

has to be transferred. The case of the applicant is that in
Delhi there are employees who are still continuing .there
for more than 10 years an—d therefore, he has got a better
priority of transfer. On the reading of the Annexure-III
order we find that the directions of this Tribunal was to
dispose of the representations and not for displacement of
the junior person who is working there as such.> A person
probably may be working in an exceptional

circumstances/capacity in a particular station for Tlong

- which is not the subject matter in this Contempt Petition,

The Hon'ble Supreme Court had declared that if there is

substantial compliance of the order of the Court, contempt

will not stand. Therefore, we are of the view that

\
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énnexure-III order dated 21.10.2005 is in substantial
compliance of the order of this Tribunal dated 19.8.2005
and the Contempt Petition will not stand and liable to be

¢losed. Therefore, the C,P., stands closed/dismissed.

3. However, the respondents have filed reply’
affidavit in which they have categdfically stated “the
answering deponent has not ruled out the possibility of the
mﬁﬂww%cwé%Mgmewan&memwﬂhme
policy of KVS for all times to come. In fact, even now, the
petitioner’é case Is being consi&ered by the answering
deponent for transfer as per the transfer policy of KVS and
- In the near future, that is from the new academic session,
a decision will be takgn along with annual transfers of all

group A & B officers”,

4, - Taking the statement. into confidence, without
prejudice to the above order of dismissal, liberty is given
to the applicant to make further representation to the
concermed respondent pointing out the vacancy if available
in which case respondents will consider such claim and pass

appropriate orders,

The Contempt Petition is accordingly closed. The

| notice, if any, is discharged.

A{K.V.SACHIDANANDAN ) B.N/SGMT/"ﬁ

VICE-CHAIRMAN (1) © VICE-CHAIRMAN (A)

bb
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH,
GUWAHATI
.L
: -~
Original Contempt Jurisdiction 5
. : ‘ ~ T
Contempt Petition No. X/ /2006
IN THE MATTER OF :

An Application Under Section 17 of

" the Administrative Tribunals Act

for contempt of Court.

AND

IN THE MATTER OF ;
Non Compliance of ‘Order dated
19/8/2005 passed in T.5. OA
Case No. 212/2005 by the Hon'ble
Central  Administrative Tribunal,
Guwahati Bench

AND

IN THE MATTER OF :
SRI SHEESH PAL SINGH
Superintendent,

- Kendriva Vidyalaya Sanghathan

3 AAIIILEDy SLRSVFLES A

R%ggonal ~a (ot tiznhatd

-Petitioner
- \ersus -

Shri Ranglal Jamuda,
Commissioner; Kendriva Vidyalaya
Sangathan,

Shaheedjeet Singh Marg

New Delhi — 16.

Respondent/Contermnor

-

-

Sheapt el
WA sneh

U~ /;'M'—é
A va tase

Zht s
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The hurmnble Petition of the Pet:tumer abovenamed

| MOST RESPECTFULLY SHEWETH: -

1) That the Petitioner has been working as Superintendent in
Regional Office, Kendriva Vidyalaya Sangathan, Khanapars, Guwahati

h sime 22/8/2000.

' 2) That as the Petitioner was entitled to be transferred to his choice

place of posting under the transfer policy of depar“tment, he appked for
his transfer from Guwahati to Dethi. Since the prayer of the petitioner
was- not considered, he approached this Hon'ble Tribunal vide T. S. O.A
No. 212/2005 for a direction to the Respondent: authorities for his

transfer fmm Guwahati to Delhi.

-

3)  That t?wreaftnr, upon hearing the ccunsp! for the Petitioner as well
as the Respondents the Hon'ble Tribunal on 19[8/2005 passed order
divecting the Respondent No. 2t consider the representation of the
Petitioner rega:dmg his transfer from Guwahati to Delhi and to pass
appropriate arder in accordance with law w:thin a period of 2 (two)"

- months from the recetpt of the said order

A copy of the Order dt. 19/8/2005 is

annexed as Annexure -1

4) }That the petitioner thereafter on 24782005 subn*{itted the éapy of
the Order dated 19/8/2005 passed in the Title Suit G.A. No. 212[2005 :
through registered post: to Respordents and the Respondents recewed
the copy of the satd order dated 19!8,12005 passeci by this Hon'ble
Tribunal.

A copy of the letter dt. 24!8/2005 with .

pcsstai recaipt Is annexed as Annexure I1.

5y That the Petitioner stated that aﬁ:er receipt of the copy of the order
the Respondent ]Contemncr without looking the provisions of transfer
policy vide its Order dated 21/10/2005 re;ected the reprasertatton of the
* Petitioner in a very ‘mechanical manner, shawmg the ground that there is



3 | : §
no vacancy of the Supermtendent at the piace of his choice of pastmg of %
the Petitioner i.e. in Delhi. . . : §

' A copy of Order dated 21/10/2005 is &
annexed as Annexure III
- 6) That thereafter on 25/11/2005 the Petitioner through his advocate.
issued a pleader’s Notice requesting the Respondent to dispose of the
representation of the petitioner afresh keeping in view of the provisions
of Clause No. 10(2) and 19 of the Transfer auzdehnes but the Respandent
has not taken any steps in thzs regard till date
A copy nf the pleader's Notice dat:ed
25/11/2005 is annexed as Annexure IV,

7 That the Petitioner states that the Respandénts Authorities framed
policy of transfer of its teaching and non-teaching staff of Kendriva
Vidyalaya Sangathan and to this effect a transfer guidelines was also
published by the Respondent Authorities on w.e.f. 19.1.2005. And as the
- petitioner has completed his 5 years continuous stay at North-East, he -
bécames entitled to be transfemto his choice place of posting as provided
in under clause No.” 10(2) and the 19 of the transfer guidelines. The
. :}etiticme‘r states that the guiﬁaiiﬁes Fuzt:":af; clarifies that if there is no any
vacancy at his choice, the vacancy shouid be created by transferring the
junior most staff. .
A capy of relevant page of, transfer
- ‘guidelines is annexed as Annexure V.
\ . ,
8)  That the petitioner states that the present Resﬁcndent Authority )
while passing order did not comply with the direction of th?s Hon'bie
Court and by overiooking the transfer pc!icy of the depammms ke, the
patlicy, the Respondent No. 2 rejected the prayer of the patitmner and -
thereby violated the lawful ord#r/d%mctzon of this Hon'ble Tribunal and as
such the kespondent is liable to be pmsecuted for.contempt of court.

9)  That the Petitioner states that by not disposing the représentation
éf the Petitioner in accordance with !éwjpo%icy as per Order of the Hon'ble
Tribunal the Respondent/Contemnor committed offence of contempt of
Court and as such the respondent is liable to bel prosecuted for contempt
of Court,
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10} That the petition is made bonafide and in the interest of justice.

In the premises aforesaid it is prayed
that Your Lordships may be pleased to
issue notice to the Respondent/ |

" contemnor and after hearing the parties
‘be pleased to punish the contemnor in
accordance with law and/or pass any
other order as your Lordships may desm
fit and proper.

And for this act of kindness, your petitioner as duty bound shall ever
pray. ’
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DRAFT CHARGE

Whereas Shri Rangfal Jamuda, Commissibnér, Kendriya Vidyalaya
Sangathan, Shaheedjeet Singh Marg, New Deflhi, has willfully and
deliberately violated the order dated 19.08.2005 passed in O.A. No.
212/2005 by this Tribunal and as such, ‘he is liable to be pﬁnished
invoking the power under Section 17 of the Administrative Tribunals Act
1985 read with provision under Administrative Tribunals (Contempt of

| Courts} Rules 1992 as well as the provisions of Contempt of Courts Act

1971.
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. AFFIDAVIT

I, SHEESH PAL SINGH age about 52 years, Son of Late Shri Devi Shah
presently working as Superintendent Kendriya Vidyalaya Sangathan,
Regional Office Guwahati, do hereby solernnly ‘affirm and state as

follows:

1) That I am the Petitioner in this case and as such I am fuily -
T conversant with the facts and circumstances of this case, _

2} That the statement made in paragraphs 1, 2. 4, 68, 9 & 10 are.
true to my knowledge and the staterment made in paragraphs 3, 5, 7 are
the matter of records / information which I believe to be true and rest
are my humble submission before this Hon'ble Tribunal. The annexure
are true copies of the original.

And I sign this Affidavit on this 6&th day of January 2005,

‘at Guwahati, |
o Identified by ‘ '
Suht] Hu-Li A ~ DEPONENT

'Advocait‘@' Solem ndy ,\”&6{}"”“& by P 2o

Whi i Celimh D) by dwd Swed
ik Sinéh Due Ak M 6 - 204
af- Guwabhalb

=
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1. The Union of India,

© IN THE CENTRAL
I T GUWAHATI BENCH

) Orighml Application No.212 of 2005

Ijé;e of Deciéipn . This the 19" day of

The Hon'ble Mr. Justice G. Sivarajnn, Vice-Chiairman.

Srj Sheesh Pal Singh
Superintendent, .
Kendriya Vidyalaya Sangathan
Regional Office, Guwahali.

By Advocates . Mr. V.K. Chopra, Mr. M.P. Saria,
: , Mr. S.K. Singh and Ms. R. Johi

.. Versus -
Represented by the Seerelary o the
" Government of India,
Ministry of Human Resouree
Shastri Bhawai, New Dethi = 1.
R Y]
_The Com missioner,
* Kendriya Vidyalaya Sangathan
' Shah‘ee(ljee_tSingh Marg,
New Delhj =16

Pevelopment De

R
‘

The Assistant Commissioner,

ADMINISTRATIVE TRIBUNAL ;

August 2005. T

partmen t

N Kendriya Vidyalaya Sangathan,
© Regional Office, Guwahati, Khanapari, (Assoam). .
' ... Raspondents

'v“:iih . . .
! L 1"3 v} M

. By Mr. M.K. Mazumd KVS and Mr. K. Upadhoyt

ar, S.C.,

), Advocate

R
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'lhe apphcant is wor

.v vw', ’ }' 'l“i“i“‘
V:dya]aya Saxi

AR ¢ \6

kmg as a Supe

galhan Reglonn] Office, (.;uwaha(i JIG belongs to. DGJM "‘.

o ' Altcx completion of Lhreo YGars tehure in the North EeStern Reﬂiénilfr’lt %
L Lhé Yeal‘ 20103 Lhelapphumt by roprcsen!atmn dateqb:Zt'Q' 0&2‘9“0“4'”
;tx ansfer" from Kendriya deya]aya Regnd}ial ”8&@"?21‘,". - ‘;",f '
Rt Guwaliau Lo Kgﬁdxgja Vldyalnya (Mars), /RLUIOI](I] Office, New Delhj to

. look a[rer hxs ax]mg wxfe and Lo arcangg e

he marringe of his daughter

“at Delbi, It jg the grievance of 1)y applicant

that in spite of several

one being 14.07.2005 no aclion has taken ‘o
representations.,

I lmvc' hOdld Mr. V.K

- Chopra,
i

learned connsel for the
“dpplicant and also Mr[ K.

Upadhyaya, learned  counsel

for the
v, . \
g;, — respondents No. 2 and 3. Since 1he applicant’s representations,

g oot .

]

\ amnexures —~ |], m, 1v, IV'A", V and VI have not so 14y heen disposed of,
there will he 4 direction ta the o respondent. (o consider the sajd
representations and o Pass um)lupn e ovders gy accordance witly
law  within g pm 1()(] ()l lwn htonths from the date of receiptl of l,h_i’s_,__m ,
oulu* a9 _

e VOVE
. ‘g..“""‘ v "', T : te : R .
el VT ot Ihe O.A. s (11.\.‘[)0.\:(.\.(1 ol as above at the

A YR ~of v

st v

admission stage
itself. The applicant will producc this order hefore the 2nd respondent
f r gmh'&;[wﬂce Counsel for
|l‘

T (; ?cfc;pw’ﬂxe 2" and 3

the respondents also will inform _this =

respondent urgently.

T n“-()n" b

rinmndenun Kendriya . |

o g e e
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" FROM:

shri Sheesh pal Singh
Superintendent,
Kendriya vidyal
Regional office

aya gangathan
Guwahati.

RIS
.

To,

oo

The CommissiOner;_ﬁ*-_a _
Kendriya Vidyalayajsangathan
shaheedjeet gingh Marg
New Delhd = 16+~ )

Ref: - brder}dét§63i§€§.2005 pasged by the Hon'ble central
: Administr:gt:;veg.'t'ribunal Guwahati praneh paspad &N

Aication No. 212 of 2009 . -

oriqinal A

N Sub: Tranéfer matﬁqgf

~ "
pum b S

. sir, '
, Please f£ind herewith 2 copy of petifion together
with a copy of Order dated 19.8.2005 pasged by Hon' ble
central Administrative rTribunal guwahati Branch,
al and necessary astion in this

éuwahati,ffor your perus
regard. ‘ '
Yours faithfully

(SHEESH ? SINGH)

:__V_J‘T¢umwgum, R
e NEM DELHI, FIN:10. . -
¥ Froms$§ Fy SINGH. Gy

Wtidgrans, .
pnt50.00 3 24/08/2005., 18:00:43

o

T 77 Counter Nos1l,0F-CodesFTALU

v HaVE§ nlCE d;\y

. 't:, .
e
Lo
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KENDRIY A VIDY ALAY A SANCATH: u\' ‘0
{8, INSTITUTTONAL AREA N\
SHAHEED JEET SINGHMARG

NEW DELHI- 110016

Dated: 2)-10-2005 -

ORDER
: \
Whereas Shri Sheesh Pal Singh, Supdt. was transterred from KVS RO, Dehradun
o KVS RO Gllehdll vide (his office order NO, 3-14/74-KVS(Esi.-T) dated 22-07-2000
in pubhc mtexest e

Whereas Shri Sheesh Pal Singh applied for tanster from KVS, RO, Guwabhati t6 zf
KVS RO Delhi vide his applications dated 09-12-2003, 22-09- 2004, 22-11-2004, :
24-11-2004, 10-12-2004 & 14-07-2005.

Whereas his applications for transfer to VS HQ' KV, RO Delli were .
considered at the time of annual transfer of Grroup A & Group B officers of KVS dunng

. 2004 & 2005 but the same could not be acceded to fox want ol vavancy 01 Supdl at the
. place of hig choice, . B T
I AT

- m— e

ol v .
Whereas he filed OA No. 212 of 2005 betors the CAT _’G uwahati Dench.

i

, Whereas the Hon'ble CAT vide its order dated 19-08-2005 dirceted the sceond
respondent ie. Commussioner. Kendriva Vidvalava Sangathan to consider the saud
representation and pass appropriate orders in accordance with Lm' within a period of tvo

i U N P
T e

momhA ﬁom the date of receipt ot this order. ——TIDTIIIITIIEE S

.

Whereas the wpwsentatmns of Shei Singh haweagain been considered by the
undersigned.  Singe_there is no_vacancy, - of Supdt. at the place of his LhOlLC 1.¢. T)Llhl it 1s

not possible o a»u.dc, (o his requcst. o
) g -

¥

o e

Shri Smgh is informed accordingly in complmnu with the order dated\19.8.20035
of the Hon'ble C AT, Guwahati Bench. :

| (RANGTRT TAXITINA)Y, !
o _ COMMISSIONE
\/Shri Sheeshpal Singh, R %‘;\\\9}\%

Superintendent,
fra i -Kendtiya.Vidyalaya Sangathar,

J«..a.)

P

i Regional Office, Guwahatl, .~ o n .
gt
i Copy to: ' |
i L. Education Officer (L&C), KVS. HQ New Delhi |
f 2. ‘I'he Assistant Commissioner. K V'S RO Guwahati
4 ' (.,_h .
% caft

e p e
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) VﬁA}{ KUMAR CI-IOPRA . Chamber ¢ 6 Panmashwani {Bid ] o)

. e e - (TR S 3 Chatribini, Guwahati - 781001 \
< Advocate, Gauhali High Court - 861 7515, 250167 (0], 2542109 R | W
Member : Gauhali High Coutt Bar Association . £ mail thCl\OplU(“)ﬁlly com
Lawyers Assacialion, Guwahali . a L MabiloNe, 94351.13977
Tox Bar Association, Guwahali :
- ‘ L SPERD POST WITH ASD

bDate: 2% eézf/

To,

Ranglal Jamuda

Comnisaionelr,

Kendriya Vidyalaya Sangalhan
18, Institutional Area
SBhaheed Jeet Singh Maiqg

New Delhi - 11001¢

Ref: 1) 'Ordgr dated 13/8/2005 pazsced in ; RS '
‘ . O.A; 212 aof ﬁﬁr, CAT, CGuwahati. Bench : G
. Z2) Your lettel F.3-14/74-KV3 (Estt.- I)vol.?2
w Dated. Ln/LO/LooJ. '
Sub; .;P .eader’s Notice '
¥
My Client: .Shri Sheeshpal Singh
- Buperintendent.
‘Kendriya Vidyalaya Sangathan b
’hogional office, Cuwahatlld '
. Sir,
\ Under instruction I on behalf of my aforesaid
) client serve Lu;a'h&tiue upen  you on the following
facts:~ g
That™ - my - ¢lient hag ©  been working as
Superintendent in  Fendirya Vidyalaya Sangathan,
Regional OfFfice, Suwaliali. That as my clienl has Lo )

look after Liz 2iling wife who 13 residing at Delhi
and  to- manaqe  the  warriaqe  arrangemant of  his
daughler, aflar cowplation of % yoapg wepvice Lenure

wy o hiond sabmil Ledl doprasentabion,  seeking  his
Leaanslen Lrom Fewdody o Vidyalaya ogional of flce
Guwahati.fo Kendelya vidyalaya Sangabhan Delhd. =

Residence : 7501, (B) Neha Apcdmenf,(élh Floor), S.J.Road, Athgaon, Guwahali - 781 001, Phone : 0361-2542109

w\A‘ﬁ\d o 45 o tehy
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That aven after ceveral raquaata as  the
application for transfer of wy client was not
considered, he appruached Dbefore  the - Central
Administrative Tribunal, cuwahati Bench for direction
of his transfer from cuwahati to Uelhi wvide Title
Suit O.A. No. Z12/05. '

-

e

That  thereafter on 19/8/200% the Hon’ble
Tribunal after hearing the parties disposed of the
0.A. application with a direction to you (Respondent
No. 2) to. consider tha reprasentation and to pass

- appropriate Order in accordance with law within (2)

two months from Lthe dale of receipl of the Order and
the Certified copy of the Order was zerved to you.

That after receipt of the Order you on
21/10/200% disposed of CLhe representation concluding
that there is no vacancy at Delhi and so my client’s
prayet of Franafer L3 not possible bo accede.,

That vide Order dated 19/8/2005 the MHon'ble
Tribunal directed you to consider the representation
of my client in accordance willh law bul while
disposing the representation’ of my client you have
overlooked the very provision of clause 10(2) and 13
of Transfer guidelines of Kendriya Vidyalaya

gangathan, whereas uncler the privileges wy client is,

antitled to got transfer to his choice station at

pelhi and if Lhere 1s no vacancy he =zama should be

created by transferring the Junior most staff in the

service of KENDRIYA Vidyalaya sangathan in the said

station  i.e. Delhi. For your reacdy reference the

lexisting provision of clause 10(2) and 19 of Transfer

guidelines of Kendriya vidyalaya Sangathan are guoted
hareundar: - S ‘

¢

Clause 10.(2)

Where transfer is sought by A Leacher undex
clause 8 of the transfer guidelines after a
continmons stay of 02 years in the VERY HARD .
STATION or 3 Yyears in the Novrth East, A & N

Islands and other declared hard stations or by

a teacher falling under the grounds of

medical/death of spouse/less than three yeaxs

to retire oxr vexry hard case involving human

campassion, in the event ~of “non-availability
of vacancy at his choice station, the vacancy
‘shall be created to acoammodate him Dby
tyansfexring the junioxr most teacher in the
service of KVS in the said statiom of the

same category (post/Subject). However, the

Principals who have been retained under clause

4 to pramote exvellence would not bea displaced
undexr this clause . -
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Nota: Date of apnOJntment. on ragular hasin will ba
the criteria to decide service in KVS in Lhe said
post. While dioplocing  bteachoers, immunity shall be
aranted to the teachers, as applicable, for
identifying and redeploying excess Lo the requirement
~of  teacher. Apart from thein, president/General
secretary of the recognized service association of
. Kvs, who are also the members of J.C.M. will also be
granted immunity. This facility is applicalle for
regional level also.

5ﬂﬁﬁum S " Clause 19

B TR - These guidelines shall mutatis mutandis apply

e . . to non-teaching staff to the extent
. . applicable.

That you have not disposed of tho ropresentation s
o of my client as in accordance with law which amounts L
o to non compliance of lawful order of the Hon’ble - ' Lom
Tribunal i.e. Contempt of Court. : B
. : Under the circumstances you are humbly asked to .
. .. - dispose of the representation of my client afresh ‘
V. keeping in view of said provisions of clause 10(2)
- and 19 of the Transfer guidelines, 2005 ‘within 15
SR U "« ' days from the date of receipt of this notice, failing -
RN . which I have instruction to go for. Contempt

i

proceeding against. you in the court of law and in
that event you will be held liable for all cost and
\“Cénseguences; : ‘

Yours faighﬁu;i?_zgyz

!

(VIJAY KUMAIL CHOPRA)
. ' Advocate

- Copy for information & Necessary action:~

1) The Union of India, ’ N

.~ 'Represented by the Secretary to the S
 Government of India, -

Ministry of Human Resource peveloprent Department
ghastri Bhawan, New Delhi - 1

R 2) Commigsioner,

[ Kendriya vidyalaya sangathan
BECTIR : 18, Institutional Area

shaheed Jeet Singh Marg

,New Delhi = 110016

3) The Assistant Commissioner,
P AR Kendriya yidyalaya Sangathan
"_.”“" R Regional office, Guwahati, Khanapara, (RAssam)
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Have a nice day

SF-FOD 1 : 2
Counter Mozl OF-CodesFTALL

.. TosASST COMT K v S,

" GUMAHATT, PIN:781

~ FromsV, CHOFRA , (34
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* Cownter Mottt
B (- H UK o
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fants60.00 , 29/11/2005°, 14115030

-Have a nice.day .
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~Amti60.00 4 251170005 , 1431504

Have & nice dav -
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and dependent son/ daughter alone as prescribed by the

Commissioner will be considered as medlcal ground for

" transfer. (Please refer Annexure-A). -

Note : Son will be deemed to be dependent tlll he stars

earning or attains the age of 25 years, whichever is earlier or:
suffers from permanent disability of any kind (physical or -
mental) irrespective of age limit, and daughter will be deemed -

to be dependent till she starts earning or gets mamed
whichever is earlier, irrespective of age limit.

10. (1) In order to effect transfers in terms of clause 8
of these guidelines priority list shall be prepared listing all the
applications received for transfers in terms of clause 7 and 8
showing the entitlement points against each applicant. This
priority list (First) shall be operated against the vacancies
available only after liquidating the excess to requirement
sitpation prevailing in the Vrdyalayas -

V10. (2) ‘Where transfer is sought by a teacher under

clause 8 of the transfer guidelines after a continuous stay. of
02 years in the VERY HARD STATION or 3 years in the
North East, A & N Islands and other declared hard stations
or by a teacher falling under the grounds of medical/death of
spouse/less than three years to retire or very hard case
involving human compassion, in the event of non-availability
of vacancy at his choice station, the vacancy shall be created
to accommodate him by transferring the junior most teacher.
in_the service of KVS _in the said station  of the same
category(Post/SubJect) However, the Prrncrpals who- have.
been retained under clause 4 to promote excellence would

not be d|splaced under lhls clause

Note : Date of appomtment on regular basis will be the criteria
to decide service in KVS'in the said post. While displacing
teachers, lmmumty shall 'be granted to the teachers, as
applicable, for identifying and redeploying excess to the

10
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requrrement of teacher Apart from them President/General

- Secretary of the recognized service associations of KVS, who
"are also the members of J.C.M, will also be granted immunity.
ThlS facrllty is applrcable for regional level also.

t
; I R ¢ ,,(3) Do Whlle dlsplacmg teachers efforts will be made

',togacco'mmodate_them in the nearest KV against clear

-

v vacgney. - L _
3 l\f Second priority list shall bé'prepared and maintained
= o in respect ot cases of transters In terms of clause 10(2) of the _

trarisfer . quidelines listing all the applications along with
enmlement points of f each applicants in terms of priorities

~+ " ift this prionity list alone will be accommodated by transferring
- .. junior most teachers in the service of KVS in the said station

' given in clause 8 of the gurdellnes ‘The applicants included

i of the same category (Post/Subject). For this purpose,
' ssistant Commissioners of the respective regions shall
prepare the list of employees accordrngly and circulate the

same to all Kendriya Vidyalayas of the Region. .

12. . Mutual transfers within the same category are permitted
provided either of the two teachers is not attracted by vansfer
under the provisions of transfer in clause 5 (i). However, no
cases of mutual transfer shall be considered beyond 30™
September of the year except in case of Primary Teachers,

Lo HM, stamtegon% of teachers and non-teaching stafi - VhObe
- } . __réquests may be considered even throughout the year in

! restrictive manner for the deserving cases. -The cases )f

VIS

¥ o

' ¥ T Tommissioner i specral c:rcumstances “with .due regard to -

Ao the « career pmspects of Board examrnees -

£

1 ' 13 Upon promotton or dlrect recruntment as Principal/

1 ,Edurzhon Ofiicers/ Asszstant Commlssroners an officer is
- A liable-to be posted to a’ dlfferent State other than the one
where he is posted or domiciled, ‘in case no vacancy exists

IR

- PGUIGT may be cons:dered with_the- approval of

vy B ST T
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such departure from the guidelines, as he may
consider necessary, with the prior approval of the
Chairman KVS. However, such departure will be |!
considered only after the disposal of the cases of it
en-bloc categories specified under clause 7.

st r i Ty gy AT A . - s mwe (1 = b
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u Moreover such departures will not be made for P h
PR ‘ the cases covered under clause 17(iv) and 17(v). ‘ .
T o - (c) . The request of a teacher may be considered for | v
o ' transfer to a station in respect of which no other .- = = g~
) X person has made a claim or request even if such i RRE
i teacher has not submitted the application in the {' ° . )
I ‘ prescribed proforma at the time of annual transfer  {| .~
! or within the time limit prescribed for the purpose.  {{
: This will be applicable only for transfer to Kendriya  { ‘ N
] . Vidyalayas in the North Eastern Region and other f‘ RETENA
. Kendriya Vidyalayas declared as very hard and ;ﬂ . !
“ hard stations. F
hs . 19. Theses guudehnes shall mutatis mutandis apply to non- i _
/ i teaching staff to the extent applicable, _*]
' "'20 if any difficulty arises in giving effect to these
¢ gmdehnes the Commissioner may pass such orders as
appears to him to be necessary or expedient for the purpose
of removmg such dufflculty
21 If any question arises as to the interpretation of these 4
“ gmdehnes it shall be decided by the Commissioner. o
: _ “ 22. The attentlon of all the employees is invited to Rule J
atr z59 (27). of the Education Code and Rule 20 of the CCS
i\ i’(Conduct) Rules;1964 which provide as under : 3 3
{ {\ (i) Asper Ru'e 59(27) of Education Code: )
v 28 . Lo
f E “No teacher shall represent his grievance, if any, :
except through proper channel, nor will he [+
canvass any non-official or outside influence or ‘
L 14
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